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instead of 30th, to enable tbe members 
to give notice of amendments.

MR. SPEAKER: That will give 
members two days.

SHRI JYOTIRMOY BOSU: We do 
not have either a department or a 
secretariat a t our disposal to move at that 
supersonic speed to consider this Bin. 
Sir, yon must appreciate our difficulties. 
We have very limited resources.

SHRI DINfcN BHATTACHARYYA 
(Semmpore): Sir, you are here to protect 
democracy. Is it not a fact that democracy 
Is peing curbed here? And everything 
is being done through you.

SHRI SHYAMNANDAN MISHRA: 
Sir, it is left to your ruling. The ruling 
party cannot hustle through the Bill with-
out consulting the opposition, without 
consulting the BAC.

MR. SPEAKER : There are only two 
days left.

SHRI SHYAMNANDAN MISHRA: 
The BAC, which is responsible for the 
allotment of time, 'should meet and 
allot time.

MR. SPEAKER : Government say that 
they are bringing up this Bill during this 
session, and only two days are left. If 
Government want to bring it, only time 
can be allotted by the BAC BAC cannot 
prevent the passage of the Bill; it can only 
allot time.

SHRI JYOTIRMOY BOSU : Sir. you 
have allowed the suspension of the rule 
to enable the Government to introduce 
the Bill. Why don’t you suspend the 
BAC also?

MR.SPBAKBR j BAC Is not there 
to prevent legislation.

SHRI S, M. BANERJEE: Whenever 
a Bill has to be (Ntaaed immediately nod 
the Minister is unable to refer it t a a  Select 
Committee, there should a  convention 
that the Minister will convene a meeting 
of all leaders of the opposition, discuss 
the problem with them mnd convince them 
of the necessity for urgent passage of tbmt 
legislation. So, why not consult the 
opposition leaders today evening or 
tomorrow morning?

MR. SPEAKER: That is for tbe 
Minister to decide; not for tbe Speaker. 
You cannot expect me to bring about a 
meeting between the opposition and the 
Government.

PROF. S. NURUL HASAN : I will 
be quite happv to have the opportunity 
of discussing this Bill with the leaders of 
the opposition either late this evening or 
tomorrow morning.

SHRI SHYAMNANDAN MISHRA: 
But we have no time to go through the 
Bill. Sir, you will have to appreciate 
our physical limitation in this matter. 
Every minute of our time is booked. This 
is the most unseemly way in which this 
measure has been brought forward.

SHRI S. M. BANERJEE : It is not 
physical limitation but mental limitation.

12 50 brs.

CONSTITUTION (THIRTY-FIRST 
AMENDMENT) BILL

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON* 
NEL (SHRI RAM NIWAS M lRDHA): 
Sir, I beg to move :

“ That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”
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SHRI SAMAR GUHA (Contai) : On 
« point of order. I  am not opposed to 
tb it Bill, Sir, b u t! want to drew your 
attention to certain technical matter*. .

MR. SPEAKER: Kindly sit down. 
Let him conclude.

SHRI SAMAR GUHA: This is the 
Constitution (Thirty-first Amendment) 
Bill. Perhaps, you will remember. Sir, 
that in this House the Twenty eighth. 
Twenty-ninth and Thirtieth Constitution 
Amendment Bills are pending. Unless 
they are withdrawn, how can this Bill 
be taken into consideration ? This is a 
wrong procedure. (Interruption)

MR SPEAKER : Please sit down.

SHRI SAMAR GUHA M a m  indica-
ting to you the technicalities . .

MR. SPEAKER : I understand it. 
Please sit down. These are for the sake of 
numbering. A number of Bills come here. 
It does not mean that the Bills must 
follow the samo order—earlier number 
first and the latter number later, and so 
on. 1 do not accept the point of order. 
They are not interconnected. (Interruption) 
Will he please sit down ? He goes on 
speaking.

SHRI SAMAR GUHA : 1 object to 
this remark, ‘he goes on speaking’. Every 
member has the right to raise a point of 
order . .  I cannot understand this .

MR. SPEAKER: You will never 
understand during the term of this 
Parliament.

SHRI SAMAR GUHA : There appears 
to be some contradiction, something wiong 
in the procedure. .

MR. SPEAKER : There is something 
wrong. 1 have already explained to you. 
Please sit down.

There is no need that these Bills should 
foikm  ia the same serial order. We have

followed this practice in the past. After 
they are passed, they are numbered. If 
this is passed earlier, this will be num-
bered again as the first one, and If the 
other one is passed later, that will be 
given another number.

SHRI SAMAR GUHA : There will be 
a gap remaining.. (Interruption)

MR. SPEAKER : We have been doing 
that in the past also. I have given my 
ruling. Please sit down.

The Minister.

SHRI RAM NIWAS MIRDHA: 
Before the Transfer of Power in 1947, 
recruitment to certain services was being 
made by the Secretary of State and the 
more important conditions of service of 
such persons were prescribed by rules 
made by the Secretary of State. The 
Transfer of Power meant, in the case of 
these persons, a premature termination of 
a career under the ultimate authority of 
the British Government. With a view to 
ensuring that the Administration was not 
weakened by the loss of experienced 
officers, the Government of India under-
took that those members of the Secretary 
of State's services who continued to serve 
under the Goverment of India after the 
Transfer of Power should do so on their 
then existing terms as to scales of pay, 
leave, pensionary rights and safeguards 
in matters of discipline and that provi-
sions to this effect should be made in the 
Treaty to deal with matters arising out of 
the Transfer of Power. The Government 
of India expressed the hope that sentiments 
of patriotism would impel Indian officers 
to continue to serve their country.

Individual letters were accordingly 
sent to the officers concerned in which 
a specific reference was made to the 
guarantees being given by the Government 
of India for the protection of certain 
special conditions of service then exis-
ting. Subsequently, the Indian Indepen-
dence Act, 1947. provided for the
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continuance of the special condition! of 
service of these officers. In addition to the 
statutory guarantees, an endorsement 
was made in tbe covenant or agreement 
of officers of the Secretary of State’s 
Services, guaranteeing the continuance of 
the special conditions of service. Subse-
quently, when the Constitution of India 
was enacted, Article 314 assured the con-
tinuance of these guarantees.

Even at the time of the consideration 
by the Constituent Assembly of the 

draft provision containing this guarantee, 
some members objected to the inclusion 
of such a provision. A strong plea was 
made by the then Home Minister Sardar 
Patel, that, having regard to the histori-
cal circumstances, such a guarantee should 
be incorporated in the Constitution and 
that at a subsequent stage, after matters 
stabilised, there should be no difficulty in 
effecting any changes that might be 
considered necessary by Parliament.

Because of the provisions of Article 
314, the changes being made from time to 
time in the conditions of service of Govern-
ment servants generally could not all be 
effected in the case of the officers of the 
former Secretary of State's Services. The 
concept of a class of officers with immu-
table conditions of service is incompatible 
with the changed social order. It is, there-
fore, considered necessary to amend the 
Constitution to provide for the deletion 
of Article 314 and for the inclusion of a 
new Article 3I2A which confers on Parlia-
ment the power to vary or revoke by law 
the conditions of service of tbe officers 
aforesaid and contains appropriate 
consequential and incidental provisions.

I commend the Bill for the considera-
tion of the House.

MR. SPEAKER: Motion moved :

“That the BUI further to amend the
Constitution of India be taken into
consideration.’*

(3h r  Amndt.) BUI
This is a Constitution Amendment 

BUI. So, we have to follow the fntoeedbre 
prescribed for it. I may inform the House 
that the voting on this will commence at
2 p. m. If the discussion on this Bill 
concludes earlier, then we will take up 
the next Bill, and the voting on this Bill 
will commence at 2 p. m. T am giving this 
advance notice. The voting on this Bill 
will be at 2 p. u. If the debate on this 
Bill finishes a bit earlier, then voting will 
be postponed to 2 p. m. and, meanwhile, 
discussion on the next Bill will be taken 
up.

Mr. Somnath Chatterjee.

SHRI SAMAR G U H A :’ Sir, as 
amended, this will be the Twenty-ninth 
Constitutional Amendment. But, exactly 
the Twenty-ninth Constitution Amend-
ment Bill—another Bill with tbe same 
number—is already pending in the House. 
I fail to understand this. Would you 
kindly clarify this 7

MR. SPEAKER: This has been the 
practice. It is not very much material— 
whether the number is this or that ?

SHRI SAMAR GU HA: With the same 
number, how can there be two Bills ? Is it 
possible ? I would like to know from yon, 
Sir. There is another Bill—Constitution 
(Twenty-ninth Amendment) Bill—pending 
in the House.

MR. SPEAKER : If you were a lawyer, 
it would have been easier for me to make 
you understand. It is the number of tbe 
Act that matters.

13 hrs.

SHRI SOMNATH CHATTBRJBB 
(Burdwan) : We, on this tide of tbe House 
tupport thit measure in so far a t it seek* 
to remove the rettrictions Imposed on the 
powert of the Parliament by Art, 314 with 
regard to dealing with the servioe 
conditions of the ICS and in so far as It 
is a itep toward the removal of a particular
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vested imereti which was enshrined in the 
Constitution when it was adopted in the 
year 1950,

The inclusion of Ait 314 in the Consti* 
tution of India was itself an anachronism. 
Like the partition of the country, we had 
to ppy this pi ice to attain Independence 
for the country in the manner that we did. 
It was in the nature of a surrender to the 
wishes of the British rulers of that time 
when the leaders of this country were 
unable to free themselves from the menta-
lity of a subjugated nation.

We know that when this clause was 
being discussed in the Constituent Assem-
bly, there was considerable objection but, 
Sardar Vailabhbhai Patel who was the 
Home Minister at that time gave a glow-
ing tribute to the role played by the Indian 
Civil Service for the country during the 
British days and being a man with towring 
personality, be persuaded other members 
of the Constituent Assembly to adopt this 
clause. During the British days and there-
after there has heen a considerable body of 
public opinion against the continuance of 
this Indian Civil Service. They have been 
described as forming the adm in istra te  
arm of the British power iu the country. 
Some have criticised the Indian Civil 
Servants as adopting tbe most un-Indian 
attitude to the Indian problems and also 
for their subservience to their British mas-
ters. After Independence, the Indian 
Civil Servant!, have been criticised as a 
hang-over of the British imperialism. 
Some have described them as a relic of the 
past and others have criticised their atti-
tude as opposed to democratic ideals and 
social justice. Some have abused or 
accused them of having a vicious strangle-
hold on the administration of the country 
and, Sir, even some have gone to the 
length of accusing them of suobbery in the 
discharge of their duties and functions. 
Sir, it is not necessary now to go into 
the»e questions and to consider whether 
•U these criticisms are really justified or 
not. But what is more important is to 
consider that this Art 314 found its way

Constitution 21$
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into the Constitution and into the organic 
law of this country and has remained there 
undisturbed for the last 25 years although 
the Constitution has been amended for at 
least 27 occasions by this time. The 
Congress Party which has been having a 
dominant position in the Parliament 
found time u> bring tneasuits like the 
preventive detention laws as the Mainte» 
nance of Internal Security Act taking 
away the personal liberties of the people 
but did not find time to bring forward a 
measure like this to do away with the 
special privileges and the vested interests 
enjoyed by the Indian Civil Service for so 
many years. No explanation has been 
given why all those 25 years no step was 
taken when it was thought th ,t these vested 
interests were against our national 
interests. It was only due to the efforts of 
Shri Madhu Limaye that the Constitution 
Amendment Bill was introduced in this 
House in the last Parliament and it was 
discussed in Parliament in 1070 and we 
iind from the debate that many of the 
members of the ruling Party had not fully 
supported this measure and it was defeated 
in the House.

Let us have some statistics about the 
strength of the Indian Civil Service. Just 
before the Independence—the hon.Minister 
will correct me if my figures are wrong— 
there were 1084 ICS officers. After 
partition this number came down to 451. 
In April 1970 this number dwind-
led to 106 in active service; of this 106, U 
were in the Indian Foreign Service and 25 
were in the State Service and 95 are 
working in the Centre. In March 1972. 
the number of ICS in active service came 
down to 56. Out of 14 who ought to retire 
this year. 2 have been granted extension. 
But the important point to note is that in 
5 years* time there will be no Indian Civil 
Servico at all. So far as this Service is 
concerned what is most interesting to note 
is that it is a dying species and is going to 
be extinguished in 5 or 6 years* time. 
Government has now suddenly risen from 
its slumber and wants to pass this legisla-
tion . We will of course support it beoause
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or the principle behind it. But we are 
trying to find out from Government the 
reasons for waiting for all these 25 years, 
if they thought that this privilege should 
not be allowed to continue. It is important 
to bear in mind that by passing this 
Constitution (Amendment) Bill we are not 
doing aw«y with privileges and special 
benefits that ICS are enjoying. We must 
pass a separate legislation which has got to 
be brought by the Government to do away 
with the privileges. Otherwise they will 
continue. This will be only an enabling 
power so far as this amending Bill is con-
cerned. On the basis of the money value 
the special privileges that are now being 
enjoyed by the ICS people are not of such 
magnitude that this country cannot bear. 
But as 1 said we are supporting this 
because we do not want that there should 
be any category of the people having any 
vested interests and we want that the 
coneept of equality should be restored in 
the Central Services, in the State Services, 
etc. and there should not be any discri-
mination. The question therefore arises: 
When is the Government going to bring 
about the legislation for the purpose of 
doing away with whatever special privile-
ges which are being enjoyed by the Indian 
Civil Service?

01  si Amndlt.) S ill 
removing this Article, that is Article 
3i4, those agreements do not go 
away. It will be necessary to have a 
law of Parliament to revise them 
and at that time Government will 
consider those conditions on merits. 
When we accept this Bill (that is, the 
amending Bill of Shri Madbu 
Limaye), it does not mean that we 
are going to do away with all the 
conditions of service that we agreed. 
There are certaialy some differences 
about pension, leave, pay scale and 
so many other things. So each con-
dition will have to be considered on 
merits and Government will take a 
decision of merits. As I said it is 
not our intention to denigrate any 
particular service. We want to reco-
gnise and recognise positively the 
good work done by the I. C. S. who 
have served tbe country for tbe last
12 years and there are certainly a 
large number of ICS officers who are 
serving the country even today. 
What we are urging is not out of 
ungratefulness to the service. But it 
is a question of accepting a principle 
that no class of people in India 
should have a special privilege to the 
extent of excluding tbe power of 
Parliament.

Sir, on this side of the House we have 
very grave doubts as to whether any Bill 
will be introduced following this amending 
Bill. We don't know whether after the 
Government takes the power to bring 
about the Bill whether it will at all 
be introduced. Sir, if I may quote, with 
your permission from a speech that was 
delivered on the floor of this House, on 
the 28th April, 1970, while discussions 
were going on on the Constitution 
(Amendment) Bill moved by Shri Madbu 
Limaye?

I know that there are agreements 
with them,—that is, the ICS 
officers,—and these agreements cer-
tainly ate very important. By merely

I was quoting from the speech of the then 
Home Minister Shri Yeshwantrao Chavan. 
He had made it clear then that the passing 
of the amending Bill did not mean that 
Government were going to do away with 
aU the special conditions of service. Even 
in the year 1970 he gave a glowing certifi-
cate to the role played by the Indian Civil 
Service in this country. If I may quote 
from one more passage in the speech o f the 
then Home Minister, be said ;

“1 have been in administration 
for the last twenty years. I have 
come in contact with more than two 
dozen ICS officers in different capa-
cities, and 1 era say that without 
excepting!, all the officers with whom
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I had an opportunity to work had 
done excellent work. It will be un-
gratefulness not to recognise tbe good 
work that they have done/’.

This is tbe attitude of Government. 
Therefore, merely passing the Constitution 
amendment Bill does not automatically do 
away with the special rights and privileges 
unless another Bill is brought forward for 
that purpose alone. This Bill gives only 
an enabling power. That is why we have 
grave doubts whether this Bill will be 
followed up by any other enactment which 
will actually do away with the special 
rights and privileges of the Indian Civil 
Servant. To that extent, we are of the 
view that this amending BUI is intended to 
be used more as a show-piece for the so- 
called progressive character of the Govern-
ment and of the ruling parly than for the 
purpose of affecting the vested rights and 
vested interests of the Indian Civil Servant.

13.11 brs.

|M r. DEPurv Speaker in the Chair]

From the Statement of Objects and 
Reasons appended to this Bill we find :

"The concept of a class of officers 
with immutable conditions of service 
is mcompitable with the changed 
social order.” .

This was also stated by the hon. Minister 
in bis introductory speech. It has taken 
the ruling party almost 25 years to dis-
cover this incompatibility, and now the 
circumstance which is being taken recoune 
to after 25 years to justify this measure is 
that their service conditions must not be 
incompitabki with tbe changed social order. 
But what is the changed social order that 
we find after 25 years ? There are hungry 
millions in this country; there a n  millions 
of unemployed, inclnding the educated 
unemployed; there are people who have no 
roof over their beads; the rate of illiteracy 
Is increasing; there is entrenched poverty in 
•bis country; there is complete stagnation

Constitution 282 
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in various aspects of life. This is the 
position after 25 years. On the other 
hand, we find that there has been rapid 
growth of monopoly bouses. There has 
been increase in their strength, and we 
find concentration of the country’s wealth 
in the hands of 75 families.

While trying to take up the attitude 
that they are doing away with the special 
privileges and vested interests of a micro-
scopic minority in this country which is 
almost extinct today and which will cer-
tainly become extinct in five years' time, 
this Government lias been creating mono-
polies vested interests in favour of the 
monopol’sts and the zamindars and the 
rich farmers. This ii the attitude that we 
find.

So. while supporting this measure, I 
would like to say that the real object is not 
to use it for the purpose for which the 
ruling party or the Government professes 
to use it, but it will be really another vote- 
catching slogan just like the slogan of 
(iaribi Hatao or self-reliance which has 
been given out the country more to divert 
the people’s attention from the realities of 
the situation, than for effecting or bringing 
about any real change in the situation.

Therefore, while we support this 
measure, we wish to point this out that 
Government owe an explanation to the 
country for having kept quiet for all 
these 25 years.

We find these days that there is consi-
derable criticism on the part of the ruling 
party that many of their supposed activities 
are being throttled or being frustrated or 
many of their ideas cannot be put into 
action because of the alleged failure on the 
part of the bureaucracy to take up a com-
mitted attitude. But commitment to wbat ? 
We find that in various places Government 
wants that the bureaucracy should 
be committed to its own ends, that is, 
should be committed the ruling party itself. 
This kind of demand for commitment 
from the bureaucracy It nothing b u t . . .

JYAISTHA t ,  1894 [SAKA)
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MR DEPUTY-SPBAKBR What has 
all that got to do with the Bill 7

SHRI SOMNATH CHATTERJEE 
The whole object is that they are trying to 
see that the special rights and privileges of 
the bureaucracy are taken away In our 
submission, this demand for a commit-
ment from the bureaucracy is nothing but 
an attempt to explain away the incompe-
tence and the inefficiency on the part of 
this Government in translating into action 
what they profess to achieve With these 
words 1 support this Bill

MR DEPUTV -SPEAKER I think the 
House agreed that the voting on this Bill 
would be at 2 O' clock. We have only 45 
minutes, and there are seven names in the 
list excluding the Minister who has a right 
to reply I request hon Members who 
wish to speak to take only five to se\en 
minutes each
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SHRI G. VISWANATHAN (Wandi- 
wash) : Mr. Deputy Speaker, Sir, the 
Constitution (Thirty-first) Amendment Bill 
is brought before this House as a radical 
measure. The last ICS officer retires in!979, 
and when we count the exemptions given 
in this Bill, I think the whole objective of 
the Bill is itself defeated. Even if it is true 
that nil tbe privileges are going to be 
abolished, taking for granted that the 
follow-up action is going to be taken, the 
entire credit should go to Shri Madhu 
Limaye who moved a similar Bill in the 
last Lok Sabha. This is only an enabling 
provision and as the previous 
speaker pointed out, this will
become useless unless again 

follow-up action is taken and another Bill 
is brought before this House. We know 
that this is not an easy thing, to abolish 
all the privileges of the ICS officers, 
because we know the power and the autho-
rity of these officers and their hold on 
this Government. Half a dozen ICS officers 
can join together and hold the entire 
cabinet to ransom. We know that there 
was a conflict once between the Home 
Minister and tbe Home Secretary; in the 
end the Secretary remained and the 
Minister was sent out. There were two 
senior ICS officers from Bihar; four or five 
sons of these officers are serving as TAS 
officers; all of them would be sent to a 
particular division in Bihar and will serve 
there for one or two years and they will be 
brought to Delhi and they will remain in 
Delhi for ever. This it what is happening 
and the Government is closing its eyes to 
all these.

Thse privileges of the ICS officers were 
opposed even in the days of tbe Constituent 
Assembly and stalwarts like Shri Anantba-
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sayanam Ayyangar opposed these 
privileges; I quote him:

"Possibly they (British) wanted the 
interests of the Indian bureaucrats to 
be safeguarded because they were loyal 
to them and they did not want to let 
them down when our own 
Government came in. I am 
not in favour of any provision 
in the Constitution. We could as well 
incorporate it in an Act of Parliament 
later on But we must have the power 
to regulate. These are becoming 
'super sovereigns' of this country.”

Unfortunately, another stalwart of the 
Congress Party, the late Sardar Vallabhbhai 
Patel was the strong defender of these 
privileges. Once he asked : do you want 
to run this Government by the Congress 
workers ? He goes on to say :

“1 feel very sad that the very 
instruments from whom we have to 
take work, we have been continuously 
quarrelling with. If that is so, we are 
not doing a service to the country; we 
are doing a great disservice.*’

The previous speaker quoted Mr. 
Chavan, the then Home Minister. I do not 
find any difference between the speech of 
Sardar Vallabhbhai Patel then in 1947 and 
the speech of Mr. C htfan in 1970. I do 
not know whether the same speech is 
going to be repeated by Mr. Mirdha in 
1972.

It is all right that the Government is 
going to abolish the ICS privilege. What 
about the exemptions t In the Statement 
of Objects and Reasons, it is stated:

“The concept of a class of officers 
with immutable conditions of service i t  
incompatible with the changed social 
order.”

I agree. Then why have you granted 
so many exemptions ? The Bill says t
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“Provided that in the case of any 

such person who is holding or has held 
the office of the Chief Justice or other 
Judge of tbe Supreme Court or a High 
Court, the Comptroller and Auditor- 
General of India, the Chairman or 
other members of the Union or a 
State Public Service Commission or the 
Chief Election Commissioner, 
nothing in sub clause (a) or sub-clause 
(b) shall be construed as empowering 
Parliament to vary or revoke, after his 
appointment to such post, the condi 
tions of service to his disadvantage 
except in so far as such conditions ol 
service are applicable to him by reason 
of his being a person appointed by the 
Secretary of State or the Secretary of 
State in Council to a civil service of 
the Crown in India ’

This is a long list they are going to 
exempt all these ICS officers The hon 
Mmistei should clarify this, if they are 
going to exempt all these people there is 
no purpose in bringing forward this Bill 
Wc can allow events to run their course, 
the last of them will retire in 197V. 
Action must be taken immediately and 
these exemptions should uot be given, it 
you really mean to abolish the privileges 
of ICS officers

SHRI AM Ril NAHATA (Barmer)
I congratulate the Government It has 
redeemed a pledge which has been given to 
this House and the people I welcome 
tbe Bill because it abolishes an anachro 
nism The privileges enjoyed by the Indian 
Civil Service are out of tune with the 
present times This is probably the first 
legislative measure that the Government 
is undertaking to disturb the establishment 
of services This could be the first in a 
series of measures that should be directed 
at changing and restructuring the whole 
administrative set.up

Ouimg the British regime, the Services 
bad to perform a particular role, mainly 
collection of revenue and maintenance of

(31st Amndu) m il 
law and order With tbe advent of free* 
dom, the character of our State has 
changed, the functions of the Government 
have changed. Today, the Government 
functions with the prime purpose of 
implementing either welfare measures, or 
developmental measures, or certain radical 
measures or even socialistic measures 
The set up which the Britishers built up for 
this country’s administration is wholly 
un suitable, is totally out of tune with the 
very purpose and the very character, of the 
State that we are building up in 
thiscountiy

Sir, these Civil Services, now even the 
Administrative Services which have re-
placed the Civil Services, are not qualitati-
vely different from each other Maybe, 
the civil servants were given some training 
in England and they had developed certain 
outlook But, essentially the character 
of the Indian Administrative Service is 
ret very much different lroin the Indian 
Civil Seivite

SHRIG VISW \NArHAN There is 
difkremc

SHRI AMRU NAHATA No 
essential difference That is what I said 
There is no  essential fundamental differ 
encc The outlook is the same, the class 
from which they come is the same Most 
of these ICS Officers, when they retire, 
find very cosy jobs in big business houses 
Even, while they are serving the 
Government their relations are serving the 
big private business houses and they enjoy 
all the privileges

So the essential question is that, today, 
if certain radical measures or socialistic 
measures or developmental measures or 
welfare measures are to be implemented, 
who will implement them? The question 
of commitment is related to this We do 
not want the administrative machinery to 
be committed to the policies and prog-
rammes of a particular party That it 
not the meaning of commitment Bvta 
when -we say that tbe services should be
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committed to the Directive Principles and 
Preamble of the Constitution, that also 
does not carry ut anywhere. It is a vague 
thing. Any man who enters the services 
may take an oath of allegiance to the 
Constitution. That is not enough. The 
essential question is are these generalists, 
as they are calted, in a position to imple-
ment the developmental, welfare and 
radical measures. Implementation is a 
job of experts, of specialists, of techni-
cians, of engineers, of doctors and of 
technocrats. They are to execute the 
policies of the head of the Government, 
who are the Ministers, who ate generalists, 
who are politicians, and who are there to 
give the backing of the State and the 
sanctions of the people. Between these 
generalists, the Ministers and tbe speciali-
sts, who execute, is there at all a necessity 
for another rung of generalists ? Commit-
ment means—if a doctor is committed to 
his profession, that is commitment. Let 
him implement his job. If an engineer 
is committed to his job, that is commit* 
ment. But these generalists to—what are 
they committed ? Their job is supposed to 
inform the Ministers and to advice the 
Ministers. Let us not be complacent. 
These civil servants and administrative 
servants have performed political functions 
and they have also taken policy decisions. 
Implementation of a policy itself is a 
policy, and therefore, this duplication of 
generalism must go and we do not want 
any intermediary between the political 
generalists, the Ministers at the top, and 
the actual executives who are at the 
bottom to execute tbe policy.

MR. DEPUTY-SPEAKER : What you 
want to be done now ?

SHRI AMRIT NAHATA : The impli-
cation is very obvious and I do not want 
to be explicit in things which are Implicit.

In a developing economy, there Is no 
place for any thing like the Indian Civil 
Service or the Indian Administrative 
Service. So long as they are not abolish-
ed, the Government must see to it that

their social position, their accoutrement, 
their training is not something which is 
absolutely out of tune with the require-
ments of the State. They should be 
recruited from people who are the benefi-
ciaries of the Government policies. They 
should be recruited from the class who 
are the beneficiaries of the Government 
policies. Their social position and their 
social outlook must be looked 
into. {Interruptions) In the institute 
which trains these administrative 
officers, even today a formal dress is 
necessary and compulsory for dinner.

MR. DEPUTY 'SPEAKER: This is a 
much larger issue.

SHRI AMRIT NAHATA : This should 
be the first measure in the direction of a 
series of measures. At least let Govern-
ment implement the recommendations of 
the Administrative Reforms Commission 
on personnel policy. We hope this wel-
come measure will be followed by many 
more measures in the direction of re-
constructing the whole administrative 
set-up.

DR. RANEN SEN (Barasat) : Sir, 
while supporting this Bill, I am reminded 
of a saying “ Better late than never". Mr. 
Chatterjee had referred to the non-official 
Bill moved by Shri Limaye/ which was 
defeated in April, 1970. What was the 
Government doing for the last two years ? 
Is it due to the fact that in a section of 
the Government there is a soft corner for 
these ICS men who are enjoying special 
privileges even now, which is considered to 
be anachronism in a free India striving for 
social justice? 1 am reminded of the 
statement made by Loid Curzon about 
ICS m en:

"No spark of imagination strikes 
upon their minds. No spark of 
initiative springs from the breast. If 
left to themselves, they will instinc-
tively oppose and throttle every 
reform.”
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This was the general character of the ICS 
who were considered to be the steel frame 
of the British empire.

The old tradition remains even now 
The ICS officers who rule the roost are 
still opposing every democratic reform 
While saying this, I acknowledge that 
there have bctn some illustrious ICS 
Indians—the famous trio consisting of 
Shn Surendranath Banerjee, Shn R C 
Dutt and Shri Bihari Lai Gupta, the 
grandfather of Mr Indrajit Gupta—who 
really created a record m the history of 
India and they were never liked by the 
Britishers From that height, we find there 
is the ICS gentleman involved m the 
Takru Commission enquiring into the 
shady business So, there have been ICS 
and ICS There are very few people like 
Shn R C. Dutt or Shri Bihari Lai Gupta 
or Netaji Subash Chandra Bose who went 
into the ICS but did not join it or even 
.Aurobindo, who also went into the ICS 
but did not join it. These are real exceptions 
m our Indian history But generally the 
ICS officers—both Britishers and Indians— 
have been the steel frame of tbe British 
empire Not only Sardar Patel but even 
Mr Chavan paid wholesome praise for 
the ICS officers just two years ago This 
is the reason why Government acts halt* 
ing/y in bringing such measures 1 would 
rrmind Mr Mirdha that this is only an 
enabling Bill and after it is passed, 
further measures will have to be taken. 
1 understand that during the days 
of transfer of power, due to  the Inde 

pendence of India Act and various 
other covenants, treaties and agreements, 
it was not possible to do away with the 
Services of the ICS officers immediately. 
It is quite apparent that even after inde-
pendence, these ICS officers have been 
really halting tbe march of India towards 
democracy and socialism Even today I 
do not quite understand what are the 
exact privileges enjoyed by tbe ICS offi-
cers Is it a fact that when they go over-
seas on leave for their holidays they can

draw their salaries and allowances in 
sterling 7 Of course, their right to 
draw their pension in sterling has been 
curtailed by some governmental measures. 
This must be explained by the government.

Then, there is always rivalry between 
ICS and IAS In West Bengal this rivalry 
has reached the extent of open hostility 
between these two categories. The sooner 
these super class organisations are aboli-
shed m this country the better it will be 
for the country So, in addition to this 
measure relating to ICS officers, govern-
ment should bring forward other measures 
to reduce the privileges c f other super-
class officers

Finallv, this being only an enabling 
measure, g vernxnent should immediately 
come forwud with the necessary measure 
to reduce their privileges Secondly, 
govomment should make it clear as to 
vihat are the present privileges enjoyed by 
the ICS officers which they will not enjoy 
any longer Thirdly, are government 
prepared to curtail the special privileges 
ol all the special cadre® or aristocracy, in 
out administration ’ With these words, I 
support this Bill, though it is belated

*ft srfifr (tfwir feesft)
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SHRI P. VENKATASUBBAIAH 
(Nandyal): I whole-heartedly support this 
measure with respect to Parliament being 
empowered in regard to the privileges and 
rights of ICS officers. Some friends have 
expressed an apprehension with legard to 
the conditions in respect of the Supreme 
Court judges, the Chief Justice and the 
Comptroller and Auditor General. I would 
like to inform my hon. friends that this is 
a different matter altogether.

ICS was considered to be a steel frame, 
and after attainment of independence, as 
our friends have pointed out, ccrtain opi-
nions were expressed that the ICS officers 
should continue to hold the same privi-
leges and rights which they were enjoying 
under the alien rule. I would like to 
point out in this connection that the ser-
vice which were considered to be the steel 
frame were moulded and recruited in 
different conditions, and those conditions 
donot prevail after indepedence.

With regard to the history of transfer 
of power, the man who played a very 
crucial role, Mr. V. P. Menon, is not an 
ICS officer, but he has acquired knowle-
dge and has helped with regard to the 
smooth transfer ol power.

SHRI R. BALAtCRISHNA PILLAI 
(Mavolikara): Even without ICS, Malaya- 
lees can do it.

SHRI P. VENKATASUBBAIAH : 
What is in this measure is that it is again 
reiterating the supremacy of Parliament in 
matters of regulating the privileges and 
rights of any individual.

SHRI PILOO MODY (Godhra) : 
Parliament has no supremacy. The 
supremacy is at No. 1, Safdarjang Road.

SHRI P. VENKATASUBBAIAH : 
When people say that this is of no conse-
quence because the people who are affected 
are very few, 1 am not prepared to accept 
that argument. This is a step in the 
direction of streamlining the administration

and also to abolish the artificial barriers 
that had been built up between one class 
of officers and another class of officers. 
That is the fundamental point with regard 
to this amendment of the Constitution.

In this connection I would also empha-
size that, with regard to the recruitment 
of IAS officers and also their privileges 
and their functioning in the matter of 
performing cut tain duties in accordance 
with the principles and policies laid down, 
the hon. Minister may please have a 
thorough look into the matter to see why 
only from a particular class of people the 
majority of even IAS officers are getting 
recruited.... (Interruption)

MR. DEPUTY-SPEAKER : That is a 
much bigger question.

SHRI PILOO MODY : They are men 
of property.

SHRI P. VANKATASUBBAIAH :
I would urge on the hon. Minister to see 
that there is a thorough overhaul in the 
administrative set-up and also to see that 
they work for the betterment of the 
people.

With these words, I support the Bill.

SHRI PILOO MODY : I was
listening just now to my friend, Mr. 
Venkatasubbaiah, ancLI thought that be 
would have very revolutionary, dynamic 
and progressive things to say. But, un-
fortunately, I cannot find a single thing 
which would justify the bringing forward 
of this Bill which teally is an exercise in 
futility. I think, for the propaganda 
purposes of Congress, this Bill may have 
some value, but as far as any material 
difference to the ICS—and, as a matter 
of fact, to the bureaucratic service—is 
concerned, we find that this Bill really 
contributes nothing. It does not change 
the mode of thinking, the mode of behavi-
our, the mode of practice of the admini-
strative services of this country. I am 
wondering really what excuse the Law
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Minister is going to bring forward for 
wasting the time of tbe House and also 
altering the Constitution of this country Is 
it just to  prove to the people that we have 
now become so progressive that we can do 
away with the ICS and cut them down to 
size, because it is precisely the ICS services 
which they have used in every conceiva-
ble way to bring forward not only their 
own ideas but also their own political 
party ?

So, Sir, I take a very serious view of 
the Government bringing forward Bills 
like this which are meaningless, qualita 
tively and quantitatively meaningless 
Nothing is going to happen as a rcsul t 
of this. There is going to be not the 
slightest difference between the practice 
that existed before the Bill and the 
practice that will exist after this Bill, 
and wasting the time of the House in 
this fashion and, at the same time, hood 
winking the people of this country, I think, 
to say the least, is condemnable

SHRI SAMAR GUHA (Contai) My 
friend, Mr. Piloo Mody, has characterised 
this Bill as an exercise in futility Cer 
tainly, I should say that to those who 
look at the whole thing from the patri-
otic point of view, it is to remove an 
imperialist stigma that continued for the 
last 25 years on the statute book Ihe  
credit goes to M r Madhu Limaye who 
highlighted this imperialist and, I should 
say, invidious distinction between the 
loyalist class of ICS officers and the 
IA S . officers

If our Independence was not born out 
of a British Act m the House of Commons 
and if India's independence was seized as 
visualised by the great revolutionary, 
Netaji Subhas Bose, I should say, perhaps 
nobody would have dared at the time of 
the Constitution-making that they should 
support this heaven-born service of the 
royalist concept, & privileged class and a 
specially privileged class whose whole
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function was to create an atmosphere 
of awe, wonder, horror and terror In the 
minds of the Indian people foi the 
British Crown

At the time of Partition, there were only 
1300 ICS officers and just after the Parti-
tion, 451 opted for India and at the mo-
ment there are only 97 ICS officers . .  
(Interruptions) This is the figure that I 
collected from the Go»unment statistics 
This includes those working m the public 
sector undertakings also By 1979 they 
will completely vanish and there will not 
remain even a single one of them

I want to draw the attention of Mr. 
Nahata who has made a somewhat wrong 
statement Here is a reply given by Mr 
Chavan on 19 3 71 The Home Minister 
says

“The total capjt il value of annuity 
transferred to the UK Government 
with effect from 1 4 55 was 88 806 20 
pounds equivalent to Rs 118 crores ’*

This is from the High Commission 
sterling balances that were transferred 
And one of the privileges that was en-
joyed by these ICS officers was that they 
could draw their annuity in pounds

13 55 hrs

[M r  Sp e a k l r  m the Chair ]

After 1957 it was changed The amount 
was bctweci f  350 and £ 900 depend-
ing upon the period of service they put 
up Still they were enjoying these things. 
They could get this annuity pound if they 
wanted. There are twelve distinctions 
between the ICS and IAS officers

The ICS junior scale is Rs 450—1350 
whereas for IAS it is Rs 400 to 1,000, 
Senior ICS scale is Rs 1000 to Rs. 
2250 and for a senior IAS it is Rs. 900 to 
1800 Superior Service ICS officers get Rs. 
4000 whereas in the case of Superior Service 
IAS the amount is Rs. 3500 Tbe Joint
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Secretary from the ICS gets Rs. 3000 
whereas if it is from IAS he gets Rs. 2500 
only. Not only so. For leave benefits also, 
the ICS are getting more than the IAS 
officers. An ICS man cannot be retired 
by the State Government. This position 
is still continuing. No penalty measure 
can be taken against any ICS officer. 
For an IAS officer you can do it. If you 
compel them and they resign they have 
to be given an annuity of over Rs. 13, 
333 whereas if the IAS officer does so, 
his amount will be Rs. 8,000 per annum.
As I said in the beginning, this vested 
interest should be removed from our 
constitution. I do not kno»v why there 
should be this indivious distinction even 
now. Why should such invidious 
distinction be allowed to continue even 
after 25 years of our independ;nce? 
They, the ICS men, were not really in- 
dianised, they were not put at par with 
other Indian Administrative Officers.

As soon as this Bill is passed, I hope, 
some provision will be made to sec that 
no longer any ICS officer is entitled to 
use any of these privileges and the 
ICS certificate. A separate service as 
ICS was a concept brought about by the 
British imperialists to maintain and in- 
increase their domination over the people 
of India This imperialist stigma must 
go and go finally. Thank you.
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN  THE DEPARTMENT OF PCR 
SONNEL (SHRI RAM NIWAS 
MIRDHA) I have heard the speeches 
made by hon Members on various aspect 
of this Bill, and some of the observations, 
it seems were not well founded, and a 
proper reading of the Bill would probably 
have dispelled their misconceptions

This Bill has been brought forward to 
remove a constitutional impediment that 
lay before Parliament in changing the ser-
vice conditions of persons belonging to the 
Secretary of State service as we can 
broadly call them

It is true that the removal of article 
314 by ttseljf would not remove the special 
service conditions that govern this class of 
officers, but a follow up legislation will 
have to come so that the special conditions 
that govern their services at present could 
be modified and brought more m conso-
nance with the service conditions as gene-
rally obtain in our country

It is not correct to say that 
this is merely a show-piece legislation, 
because Government do intend to bring 
forward another legislation as a foliow-up 
to this which would spell out clearly m 
what way we want to change the condi-
tions of service and bring them in line 
with those of other officers

There has been one misunderstanding 
regarding the so called exemption 
Actually, there is no exemption, and what 
has been quoted in the proviso has not 
been well taken. Actually, all ICS officers
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who have retired and covered by this. All 
ICS officers who hold these constitutional 
offices are also covered by this. AH ICS 
officers who have retired and who have 
held these positions are also covered by 
this A special mention had to be made 
because if one holds these constitutional 
positions, one's conditions of service 
cannot be varied to one’s disadvantage 
But here, power is being taken to vary 
those conditions, in case these pensions or 
salaries or other conditions of service arise 
out of the person being an ICS officer. It 
means that we are going much beyond in 
regard to these officers We are going to 
exempt them from something to which 
they would normally have been entitled to, 
if this Bdl were not there, that is from the 
protection to the constitutional positions 
which have been mentioned here, namely 
the Auditor-General of India, the judges, 
the Chief Election Commissioner etc 
whose conditions cannot be varied to 
their disadvantage under the Consti-
tution as it stands But if these conditions 
of service are there by virtue of his being 
an ICS person whether serving or retired, 
his conditions can be varied in spite of the 
fact that he has holding a constitutional 
position So, this fear is nob at all well 
founded, and we have not left out any 
person who belongs to these services

Another special feature is that we have 
prowdcd an express provision in the 
Constitution, by virtue of article 312A 
which we now want to be incorporated m 
the Constitution, to exclude from the 
purview and jurisdiction of the Supreme 
Court and other courts disputes arising out 
of any provision of a covenant of these 
officers We do not want that a court 
should sit in judgment when we make 
changes in their service conditions or 
changes in the covenant. That care has 
also been taken that the courts' jurisdic-
tion should not interfere in our efforts to 
change these service conditions These 
are some of the main features and I have 
tried to dispel some of the doubts that 
hon Members held.
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At regards the number o f officer* who 
are affected various figures bave been 
given, and 1 might tee the record straight.
Oo 27th May, 1972. there are in service 81 
members of tbe Indian Administrative 
Service who, before becoming such mem-
bers, were membert of the Indian Civil 
Service, (including seven officers permanen-
tly seconded to the Indian Foreign Ser-
vice); 26 members of the Indian Police 
Service who, before becoming such mem-
bers, were membert of the Indian Police; 
and four judges of the high courts who 
were formerly members of the ICS. Thus, 
on 27*5-1972, there are in service a total of
111 officers to whom article 314 applies. 
The last officer would retire in 1979.

Reference was made by some Members 
to Shri Madhu Limaye’s Bill. It is true 
this matter has come before this House on 
a number of occasions. A Private 
Member’s Bill was introduced in 196S by 
Shri Viswanath Pande and Shri Sinhat8n 
Singh, but was withdrawn. Shri Madhu 
Limaye introduced bis Bill in 1967, which 
fell through for want to adequate majority. 
He introduced another Bill in 1970 which 
lapsed with the dissolution of the fourth 
Lok Sabha ip 1970. There is even now a 
Bill by Shri Chin(amani Panigrahi on the 
subject, which is pending as a non official 
Bill. So, many hon. Members of rhis 
House have taken an interest in this 
matter, and it is in diference to the wishes 
of the House and the opinion expressed 
here and outside that the Government has 
brought forward this constitutional amend-
ment nhith, as 1 said, will be followed up 
by another legislation spelling out m 
concrete terms changes that are to be 
made in regard to these officers.

I request the House to adopt this Bill.

MR. SPEAKER: Before 1 put the 
motion to the vote of the House, this 
being a Constitution (Amendment) BfU, 
voting has to be done by division. Let the 
lobbies be cleared.

The Lobbies have been cleared.

(31st Am*.) Btlt 
The question i t :

"That the Bili further to  amend 
tbe Constitution of India, be taken 
into consideration.**

The Lok Sabha dlvldtd.

Division No. 9] {14.12 hrs.

AYES

Achal Singh, Shri 
Afzalpurkar, Shri Dharamrao 
Agarwal, Shri Shrikrishn*

Ahirwar, Shri Natbu Ram 
Ahmad, Shri F. A.
Ambesh, Shn 
Ankineedu, Shri Maganti 
Ansar i, Shri Ziaur Rahman 
Austin, Or. Henry 
Awdhesh Chandra Singh, Shri 
Babunath Singh, Shn 
Bahuguna, Shn H. N.
Bajpai, Shn Vidya Dhar 
Balakrishniah, Shri T.
Banerji, Shrimati Miukui 
Barua, Shri Bedabrata 
Basappa, Shri K.
Basumatan, Shff D.
Bhagat, Shri B. R.
Bhagat, Sbri H. K. L.
Bhagirath Bhanwar, Shn 
Bhandare, Shri R. D.
Bhargavi Thankappan, Shrimati 
Bhatia, Shri Raghunandaa Lai 
Bhattacharyya, Shri Dines 

Bhattacharyya, Shri Jagadish 
Bhattacharyya, Shri S. P.
Bhattacharyya, Shri Chapalanedu 
Bharua, Shri B. 8.
Bhuvarahan, Shri G.
Bisht, Shri Narendra Smgh
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Bow, Shrt Jyourmoy
Brahman, Shri Rattanla!
Brahmanandji, Shn Swatni
Brij Raj Singh-Kotah, Shn

Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandra Gowda, Shn D B
Chandrappan, Shn C K
Chatterjee, Shn Somnath
Chaturvedi, Shn Roshan Lai
Chaudhari, Shn Amarsinh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R
Chavan, Shri Yeshwantrao
Chawla, Shri Atnar Nath
Chellachemi, Shri A M
Chhotey Lai, Shri
Chittibabu, Shn C
Choudhury, Shn Momul Haque,
Daga, Shri M. C
Da lip Singh, Shn
Darbara Singh, Shri
Das, Shn Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B K
Deb, Shri Dasaratha
Deo, Shn S N Singh
Dhamankar, Shri
Dhana, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Sbri
Doda, Shri Hlralal
Dube, Shn J P
Dutta, Shri Biren
Dwivedi, Shri Nageshwar

Engti, Shn Biren
Gandhi, Shrimati ladhra
Ganesh, Shn K R
Ganga Devi, Shrimati
Gangadeb, Shn P

(3h t Amdt.) Bill 
Gautam, Shri C. D
Gogoi, Shri Tanm
Gokhale, Shri H R
Gamango, Shn Giridhar
Gopai, Shri K
Goswami, Shrimati Bibha Ghosh 
Govind Das, Dr 
Gowda, Shri Parapan 
Gowder, Shri J M 
Guha, Shri Samar 
Gupta, Shri Indrajit 
Haidar, Shri Madhuryya 
Haidar, Shrt Krmhna Chandra 
Hansda, Shri Subodh 
Hari Kishore Singh, Shri 
Ishaque, Shn A R M  
Jagjlwan Ram, Shri 
Jamilurrahman Shri Md 
Janardhanan, Shn C 
Jevalakshmi, Shrimati V 
Jha, Shri Chiranjib 
Joseph, Shn M M 
Joshi, Shrimati Subhadra 
Kadam, Shn J G
KadannappaMi, Shri Ramachandran 
Kader, Shn S A 
Kahandole, Shri Z. M.
Kakodkar, Shn Purshottam 
Kakoti, Shri Robin 
Kamakshatah, Shri D.
Kamala Prasad, Shri 
Kamble, Shri T D 
Kapur, Shri Sat Pal 
Karan Singh, Dr 
Kaul, 8hrunati Sheila 
Kavde, Shrt B R 
Kedar Nath Singh, Shri 
Khadilkar, Shn R. K.
Kinder Lai, Shri 
Kotokl, Shri Liiadhar
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Kulkarni, Shn Raja Panda, Shri D K.
Kureel, Shn R. N. Pandey, Shri Krishna Chandra
Lakkappa, Shn K Pandey, Shri Narsingh Naratn
Lakshmmarayanan, Shri M R Pandey, Shri R S.
Lambodar Baliyar, Shri Pandey, Shn Tarkeshwar
Lutfal Haque, Shn Pandit, Shn S T
Mahajan, Shri Vtkram Panigrahi, Shn Chintamam
Mahajan, Shri Y S. Pant, Shn K C
Maharaj Singh, Shri Paokai Haokip, Shri
Mahishi, Dr Sarojtni Parashar, Prof Naram Chand
Majhi Shn Oajadhar Pankh, Shn Rasiklai
Majhi, Shn Kumar Partap Singh, Shn
Malaviya, Shri K L> Pahwan, Shn Ram Bhagat
Malhotra, Shn inder J Patel, Shn Ramubhai
Mallanna, Shn K Patii, Shn Anantrao
Mandal, Shn Jagdish Narain, PatiJ, ShriE V Vikhe
Marandi, Shri Is war Pdiil, Shn S B
Mehta, Dr. Mahipatray PiJiai, Shri R Balaknshna
Mehta. Shn P M Purty, Shri M S
Mirdha, Shri Nathu Ram Quresht, Shn Mohd Shat)
Mishra, Shn Bibhuti Radhakrishnan, Shn S

Mishra, Shri G. S Raghu Ramaiah Shn K

Mishra, Shn Jagannath Raj Bahadur, Shn

Mishra, Shri L N Raju, Shn M T

Misra, Shri S N Ram Dhan, Shn

Modak, Shn Bijoy Ram Prakash, Shri

Modi, Shn Shrikishan Ram Sewak, Ch

Mohammad Tahir, Shn Rani Surat PraAd, Shn

Mohammad Yusuf, Shn Ram Swarup, Shn

Mohapatra, Shn Shyam Sunder Rana, Shri M B

Mohsm, Shri F. H Rao, Shrimati B Radhabai A

Muhammad Khuda Buksh, Shn Rao, Shri Jagannath

Mukherjee, Shri Saroj Rao, Dr K. i .

Murthy, Shri B S Rao, Shn M S Sanjeev*

Nahata, Shn Aimt Rao, Shri Nageswara

Nair, Shri N Sreekantan Rao, Shri P Ankincedu Parasada

Nimbalkar, Shn Rao, Shri Pattabhi Rama

Oraon, Shri Tuna Rao, Dr. V K R. Vardaraja

Pahadja, Shri Jagannath Rathia, Shn Umed Smgh,

Pamuli, Shri Paripooraanand Raut, Shn Bhoia
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Ravi, Shri Vayalar
Reddy. Shri & N

Reddy, Shri P Narasifoha

Reddy, Shri P. V
Keddy, ShnY  Eswara

Richhariya, Or Govmd Das.
Rohatgt, Shrimati SuskUa
Roy, Shri Bishwanath
Rudra Pratap Smgti, Shrt
Sadhu Ram, Shri
Saha, Shri Aj»t Kumar
Saha, Shri Gadadhar
bait, Shn Ebrahtm Sulaunaa

Samaata, Shn S. C.
Sambhalt, Shn Ishaq

Sankata Prasad, Dr 
Sant Bux Singh, Shn 
Sarkar, Shn Shakti Kumar 
Sathe, Shn Vasant 
Savttn Shyam, Shrimau 
Sayeed, Shn P. M.
Sen, Dr Ranen 
Sethi, Shri Ariun 
Sezhiyan, Shri 

Shafquat Jung, Shn 
Shahnawaz Khan, Shn 
Shdtiam, Shn Chandra 
Shambhu Nath, Shrt 
Shankar Dayal Singh, Shr» 
Shankaranand, Shri B 
Sharma, Dr H P.

Sharma, Shri Madhoram 
Sharma, Shn Nawal Kishore 
Sharma, Shn R N„
Sharma, Dr Shankar Dayal 
Shashi Bhushafi, Sbri 
Shastri, Shn Ramamtar 
Shastri, Sari Shcopujan 
Sher Singh, Shn 
Shetty, Shri K K
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Shinde, Shri AntMsaheb P. 
Shiva Cbandtka, Shn 
Sbivappa, Shri N 
Shivanath Singh, Shri 
Shukla, Shri Vidya Charaa 
Siddayya, Shri S. M. 
Shlddheshwar Prasad, Shn 
Smgh, Shri V N P 

Sinha, Shn Dharam Btr 
Sinha, Shn R. K.
Sohao Lai, Shri T.
Sokhi, Shn Swaran Smgh 
Sonar. Dr. A O 
Stephen, Shri C M 
Subramaniam, Shn C 
Subravelu, Shn 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Smgh, Shri 
Suryanarayana, Shri K. 

Swaminathan, Shn R. V 
Swamy, Shn Sidrameshwar 
Swaran Singh, Shn 
Swatantra, Shri Teja Smgh 
Swell. Shri G G.
Tiwart, Shn R G,
Tiwary, Shn K N 
Tula Ram, Shn 
Tuisiram, Shn V.
Uikey, Shri M. G. 
Ulaganambi, Shri R P. 
Unnikrishnan Shn K P. 
Vekaria, Shri 
Venkatasubbaiah, Shri P. 
Verma, Shri Balgovind 
Verma, Shn Sukhdco Prasad 
Vijay Pal Singh, Shri 
Vikal, Shri Ram Chandsa 
Vishwanathan, SM  G» 
Yadav, Shri CJumdmjit



Yadav, Sbri Kaxao Singh
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Yadav, Sbri R. P.
Zolfiqar All Khan, Shri

NOES

Mody, Shri Piloo
Shakya, Shn Maha Deepak Singh

MR SPEAKER : The result* of the 
division is Ayes 274, Noes 2

The motion wcanrced by a  majority of 
ihe total membership of the House and by 
a majority ol not less then two-thirds of 
the members present and voting.

The motion was adopted

Clause 2—(Insertion o f  new Artwi*
312 A.)

MR SPEAKER We take up Clause
2 now

SHRI RAM NiWAS MtRDHA There 
is an amendment, No 2. I beg to move

Page l, line 10,—

for “ ( I hirty-farst Amendment)*’ 
substitute—

"(Twenty-eighth Amendment)” ^ )

MR SPEAKER Ihe amendment is 
to be carried by simple majority. Later 
on 1 shall-put 4h» clause <as amended «and 
ihen we shall have to go fh^pygh the 
same procedure.

I lie question is
Page 1, line l&,~
for ‘•(ThirtyHbist AftiofteUuem)’
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SHRI RAM NIWAS M1RJ>HA : 
1 beg to move 

Page 2, line 7—
for “ (Thirty-first Amendment)” 
substitute—
“ (Twenty eighth Amendment)” (3). 
MR. SPEAKER : The question is 
Page 2, line 7.—

for "(Thirty-first Amendment)” 
substitute—
( Twenty-eighth Amendment)'’ (3)

The monon wot adopted 
MR. SPEAKbR . The question is: 

' ’That clause 2, as amended, 
stand part of the Bill ”

The Lok Sabha divided

Division No 10J L14 20 hr*
AYfcl»

Achal Singh, Shri 
Atzalpurkar, Shn Dharmerao 
Agrawal, Shn Shnkrishna 
Ahirwar, Shri Nathu Ram 

Ahmed, Shri K  A 
Alageaan. Shri O. V 
Ambesh, Shri 
Ankineedu Shri M4gft&ti 
Ansari, &tut Ziaur Rahman 
Appalanaidu, Shri 
Austio, Dr. Henry 
Awdheih Uiandra Singh, Shri 
Azad, Shn Hhagwat Jha 
Babunath Singh, Shri 
Bahugund, Shn H N.
Bajpai, Shn Vidya Dhar 
Balakrishniah, Shn 1.
Banerji, Shrimati Mukul 
Barua, Shir fiedabrata

substitute—
“ (Twenty-eighth Amendment)’’ (2)

The motion was adopted 

‘ The following Member* a*80 recorded their votes
AYES. Sarvshn S< Mphan Ku*n*ramangalairi, C Y. Kmhuan, P. Antony Raddi, 
Yamuna Prasad Maadal, Shankar Deo and Appalanaidu,

NOES ShriH M Patel.
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Basappa, Shn K.
Basumatan, Sbri D.
Bhagat S tri B. R 

Bhagat, Shri H K L 
Bhagirath Bhanwar, Shn 

Bhandare, Shri R D 
Bhargavi Thankappan, c hrimati 
Bhatia, Shn Raghunandau Lai 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shrt Jagaduh 
Bhattacharyya, Shri S. P 
Bhattacharyyia, Shn Chapalcndu 
Bhaura, Srri B S 
Bhuvarahan, Shn G 
Bisht, Shn Narendra Stngh 
Bosu, Shn Jyotirmoy 
Brahman, Shri Rattanlal 
Brahmanandji, Shn Swamt 
Bri) Raj Smgta-kotah, Shn 
Chakleshwar Smgh, Shn 
Chanda, Shrimati Jyotsna* 
Chandra Gowda, Shri D B. 
Chandrappan, Shn C. K. 
Chatterjec, Shn Somnath 
Chaturvedi, Sbri Rohan Lai 
Chaudhart, Shri Amarsmh 
Chaudhary, Shn Nitiraj Smgh 

Chavan, Shn D R.
Chavan, Shri Yeshwantrao 
Chawla, Shn Araar Nath 
Chellacbemi, Shri A. M. 

Chhotey Lai, Shri 
Chittibabu, Shri C  
Choudhury. Shn Moinul Haque 
Uaga, Shri M. C 
Dilip Singh, Shn 
Darbara Singh, Shn 
Das, Shri Dharnidhar 
Dasappa, Shn Tulsidas 
Daschowdhury, Shri B K.

(31st Amdt.) BUI 
Deb, Shri Dasaratfca 
Deo, Shri S. N. Singh 
Dhamankar, Sbri 

Dharia, Shn Mohan 

Dbusia, Shri Anant Prasad 
Dimsh Smgh, Shn 

Dixit, Shrt G . C.
Doda, Shn Hiralal 

Dube, Shn J. P.
Dutta, Shri Biren 
Dwivedi, Shri Nageshwar 
bngti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shn K. R 
Ganga Devi. Shrimati 
Gangadeb, Shn P.
Gautam, Shri C.D.

Gogoi, Shri Tarun 
Gohain, Shri C C.
Cokhale, Shri H. R.
Gopal, Shri K
Goswami, Shrimati Bibha Ghosh 
Qovind Das, Dr.
Gowder, Shri J. M 
Guha, Sbri Samar 
Gupta, Shn Indrajit 
Haidar, Shn Madhuryya 
Haider, Sbri Krishna Chandra 
Hansda* Sbri Subodh 
Han Kishore Smgh, Shri 
lshaque. Shn A. K . M.
Jagjiwan Ram Sbri 
Jamiiurrahmen, Shri Md. 
Janardhanan, Shn C.
Jeyalakshmi, Shrimati V.
Jha, Sbri Chiranjtb 
Joabi, Shnmati Subhadra 
Kadam, Sbri J. G,
Kadannappalli, Shri Ramachaodran 
Kader, Sbri S. A
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Kahandole, Shri Z M. 

Kakodkar, Shri Purushottam 

Kakoti, Shri Robin 
Kamakshaiah, Shri D 
Kamala Kumari, Kutnari 
Kamala Prasad, Shri 
Kamble, Shn T D.
Kapur, Shn Sat Pal 
Karan Singh, Dr.
Kaul, Shrimati Sheila 
Kavde, Shri fi. R 
Kedar Nath Smgh, Shri 
Khadilkar, Shri R. K 
Kinder Lai, Shri 
Kotoki, Shri Liladhar 
Knshnan, Shri G Y 
Kulkarni, Shri Raja 
Kumaramangalam, Shn S Mohan 
Kureel, Shri B N 
Lak kappa, Shri K 
Lakshmtkanthamma, Shrimati T 
Lakshmmarayanan, Shn M R. 
Lambodar Baliyar, Shrt 
Lutfal Haque, Shn 
Mahajan, Shri Vikram 
Mahajan, Shri Y S 
Mahara) Singh, Shri 
Mahishi, Dr Sarojim 
Majhi, Sbri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shn K D 
Malhotra, Shn Inder J  
Mallanna, Shri K.
Mandal, Shri Jagdtsh Narain 
Mandal, Shrt Yamuna Prasad 
Marandi, Sbri Iswar 
Mehta, Dr. Mahipatray 
Mtrdha, Shn Nathu Ram 
Mishra, Sbri Bibhi»ti 
Mishra, Shri G. S.

Constitution 
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Mishra, Shri Jagannath 

Mishra, Shn L N 

Misra, Shri S N.

Modak, Shri Bijoy 
Modi, Shri Shrikishan 
Mohammad Tahir, Shn 
Mohammad Yusuf, Shn 
Mohapatra, Shn Shyam Sunder 
Mohsin, Shn F H.
Muhammad Khuda Buksh, Shn 
Mukherjee, Shri Saroj 
Murthy, Shri B S 
Nahata, Shn Amnt 
Nair, Shri N Sreekantan 
Negi, Shri Pratap Singh 
Nimbalkar, Shn 
Oraon, Shn Tuna 
Pahadia, Shri Jagannath 
Pamuh, Shn Paripoornanand 
Pandey, Shn Krishna Chandra 
Pandey, Shn Narsiogh Narain 
Pandey, Shn R. S 
Pandey, Shn Tarkeshwar 
Pandit, Shn S, T.
Panigrahi, Shri Chintamani 
Pant Shri K C 
Paokai Haokip, Shri 
Parashar, Prof Narain Chand 
Parikh, Shri Rasiklal 
Par tap Singh, Shri 
Paswan, Shri Ram Bhagat 
Patel, Shn Ramubhai 
Patil, Shn Anantrao 
Paul, Shn fs V Vikbe 
PatU. Shri S B.
Piliai, Shn R. fialakrishna 
Pradhan, Shrt Dhan Shah 
Purty, Shn M. S 
<Qureshi, Shn Mohid. Shofi 
Radhaknshnan, Shri S
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Raghu Ramaiah, Sfcri3̂ ..
Raj Bahadur. Shri 
Raju, Shri M. T.
Ram Dhan, Shri 
Ram Prakash. Shri 
Ram Sewak, Ch.
Ram Surat Prasad,^hri 
Ram Swarup, Shri 
Ran*, ShrrM .B .
Rao, Shrimati B. Radhabai A. 
Rao, Shri'JtgtnM tb 
Rao, Dr. K. L.
Rao, Shn M. S. Sanjeevt 
Rao, Shri Nageswara 
Rao, Shri P. Ankineedu Parasada 
Rao, Shri Pattabhi Rama 
Rao. Dt. V. K. R. Varadaraja 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Reddy, Sbri P. Antony 
Reddy,Shri B.N.
Reddy, Shri M.RamGOpal 
Reddy, Shri P. NarasHnha 
Reddy, Shri Y.<£**ara 
Richhariya, Dr. Govind Baa 
Rohatgi. Shrimati Sushila 
Roy, Shri Bishwanath 
Rundra Pariap Singh, Shri 
Sadhu Ram, Shri 
Saha, Shri A jit Kumar 
Saha, Shri Gadadhar 
Saini, Shri Mulki Raj 
Samanta, Shri S. C.
Sambhaii, Shri Ishaq 
Sankara Prasad, Dr.
Sant Bux S»ngh,Shri 
Sarkar, Shri Sakti Kumar 
Satbr, Shri Visant 
Savitri SbyanvSKritimti 
Sayeed, Shri P. M.
Sen, Dr. Raben 
Sfihi, Shri Arjun

MA.V19. WtZ Cotutimio*
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Sezhiyan, Shri 
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Sankar Dayal Sirtjh.SKri 
Sankar Dev, Shri 
Shankaranand, Sbri B. 
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, dhri Nawal Kisbore 
Sharma, Sbri R. N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Ramavatar 
Shastri, Shri Sheopujan 
Sher Singh, Shri 
Shetty. Shri K. K.
Shinde, Shri Annasaheb P. 
Shiva Chandika, Shri 
Shivanath Singh, Shri 
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M. 
Siddbeshwar Prasad, Shri 
Singh, Shri V. N. P.
Sinha. Shri Dharam Bir 
Sinha, Shri R. R.
Sohan La I, Shri T.
Sokhi, Shri Swaran Singh 
Sonar, Dr. A. G.
Stephen, Shri C. ML 
Subramaniam, Shri C. 
Subravelu, Shri 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Singh, Shri 
SuryanarayaBar Shri K. 
Swaminathan. Shri R.V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Swatantra, Shri Te]a Singh ' 
Swell, Shri Gi G.
Tayyab Hussain Khaa?Hiri 
Tiwari, Shri R. G.
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Tiwary, Sbri K. N.

Tula Ram, Sbri 
Tulsiram, Sbri V.
Uikey, Shri M. G.

Ulaganambi, Shri R. P.

Unnikristman, Shri K. P.

Vekaria, Shri 

Venkatasubbaiah, Shri P.
Verma, Shri Balgovtnd 
Verma, Shri Sukhdeo Prasad 
Vijay Pal Singh, Shri 
Vikal, Sbri Ram Chandra 
Vishwanathan, Shri G.

Yadav, Shri Chandrajit 
Yadav, Shn Karan Singh 
Yadav. Shn R. P.

Zulfiquar Alt Khan, Shri 
NOES 

“Joseph, Shn M M.
Lalji Bhai, Shrt 
Nayak, Shri Baksi 

Patel, Shri H. M.

MR. SPEAKER . The result** of 
the division is : Ayes 283 ; Noes 4

The motion is carried by a majority of 
the total membership of the House aad by 
a majority of not less than two-thirds of 
the Members present and voting.

The motion was adopted.

Clause 2. as amended, was added to 
the BUI.

MR. SPEAKER : As there are no 
amendments to clause 3, I will put it to 
the vote straightway. The question is :

Bill.”
“That clause 3 statyi part of the

The Lok Sabha divided

(31st Amdt.) Bat 
Division No. II] [ I4 .f i tars.

AYES

Achal Singh, Shri 

Agrawal, Shn Shnkrtahna 
Ahirwar, Shn Nathu Ram 
Ahmed, Shri F. A.
AJagesan, Shri O. V.

Ambesh, Shn 
Ankineedu, Shri Maganti 
Aosan, Shn Ztaur Rahman 
Appalanaidu, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Babunath Smgh, Shri 
Bahuguna, Shn H N 
Baipai, Shn Vidya Dhar 

BaJaknshniah, Shri T 
Banerji, Shrimati Mukul 
Barua, Shn Bedabrata 
Basappa, Shri K.
Basumatan, Shn D.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhagirath Bhanwar, Shn 
Bhandare, Shn R. D.
Bhargavi Thankappan, shnmati 

Bhatia, Shn Raghunandau Lai 
Bhattacharyya, Shn Dineo 

Bhattacharyya, Shn Jagadish 
Bhattacharyya, Shri S. P.
Bhattachayyia, Shn Chapalendu 

Bhaura, Shn B. S.

Bhuvarahan, Shn G.
Bisht, Shri Narendra Singh

•Wrongly voted for NOES.
•The following Members also recorded their votes:
AYES: Sarvsbri Pampan Gowda, Giridhar Gomango, N Shivappa, Ebrahim Sulaiman 

Sait. P.M. Mehta and M. M Joseph;
NOES : Shri Piloo Mody.
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Bo»u, Shrt Jyotirmoy 
Brahman, Shri Rattanlal 

Brahmanandjl, Shn Swann 
Brij Raj Smth Kotah, Shri 
Chakleshwar Smgh, Shn 

Chanda, Shrimati Jyotsna 

Chandra Gowda, Shn D B 
Chandrappan, S»hr» C K 

Chatterjee. Shri Somnath 
Chaturvedi, Shrt Rohan Lai 
Chaudhari, Shri Amarsmh 

Chaudhary Shn Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chellachemi, Shri A VI 
Chhoiey I al, S'iri 
Chittibibu Shri (
Choudhury, Shri Moinul Haque 
Daga, Shri M C 
Dalip Smgh, Shri 
Darbara Smgh, Shn 
Dai, Shrt Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shn B K 
Deb, Shn Da&arafha 
Deo, Shn S W Singh 
Dhamankar, Shn 
Dhana, Shn Mohan 
Dinesh Singh, Shri 
Dixit, Shri G C 
Doda, Shri Hiralal 
Dube, Shri J P 
Dutia, Shrt Biren 

Dwivedi, Shn Nageshwar 
Engti, Shn Biren 
Gandhi, Shrimati Indira 
Ganesh Sbri K R 
Ganga Devi, Shrimati 

Gangadeb Shri P 

Gaatim sh 1 C. D.

(31st Amdt. ) Bill 
Gogoi, Shri Tarun 
Gohain, Shri C C 
Gokhale, Shrt H R 

Gomango Shn Giridhar 
GopaJ, Shri K

Goswamt, Shrimati Bibha Gbosb 
Govmd Das, Dr 
Gowda, Shn Parapan 
Gowder, Shn J  M 
Guha, Shn Samar 
Gupta, Shri Indrajit 
Haidar, Shri Madhuryya 
Haider, Shri Krishna Chandra 
Hansda Shri Subodh 
Han Ktehore Smgh Slut 
lbhaque Shri A K M 
J igjiwan Ram, Shri 
Jamnurrahn an, Shri Md 
Jjnardhanan, Shri C 
Jeyalakshnii, Shrimati V 
Jha, Shn Chiranjib 
Joseph, Shri M M.
Joshi, Shrimati Subhadra 
Kadam, Shn J G
Kadannappalli, Shri Ramachandran
Kader, Shn S. A
Kahandole Shri Z M
kakodkar, Sbri Purushottam
Kakoti, Shn Robin
Kamakshaiah, Shn D
Kamala Kumari, Kumari
Kamala Prasad, Shri
Kamble, Shn T D
Kapur, Shn Sat Pal
Karan Singh, Dr.
kaul, Shrimati Sheila
Kavde, Shn B R
Kedar Nath Singh, Shri
Khadilkar, ShriR  K.
Kinder Lai, Shn
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Kotoki. Shri Liladhar 

Krishnan, Shri O . Y.

Kulkarni, Shri Raja 
Kumaraa»ngalam, Shri S. Mohan 

Kureel, Shri B. N.
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lakshminarayanan, Shri M. R. 
Lambodar Baliyar, Shri 

Lutfal Haque, Shri 

Mahajan, Shri Vikram 
Mahajan, Shri Y. S 
Maharaj Singh, Shii 

Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shn Kumar 
Malaviya. Shri K. D.
Malhotra, Shri tnder J .
Mallanna, Shn K.
Mandal, Shri Jagdish Narain 
Mandal, Shri Yamuna Prasad 
Marandi, Shri Iswar 
Mehta, Dr. Mahipatray 
Mehia, Shri P. M.
Mirdha, Shri Nathu Ram 
Mishra, Shn Bibhuti 
Mishra, Shri G. S.

Mishra, Shri Jagannath 
Mishra, Shri L. N.
Misra, Shri S. N.
Modak, Shri Bijoy 
Modi, Shri Shnkishan 
Mohammad Tahir, 6hri 
Mohammad Yusuf, Shn 
Mohapatra, Shri Shyam Sunder 
Mohsm, Shri P. H.

Muhammad Khuda Buksti, Shri 
Mtikherjee, Shri Saroj 
Murthy, Shri B. S.

Nahata, Shri Amrit

Nair, Shri N. Sreekantan 

Negi, Shri Pratap Singh 
Nimbalkar, Shri 

Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Panda, Shri D. K.

Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.

Pandey, Shri Tarkeshwar 
Pandit, Shri S. T.
Panigrahi, Shri Chmtamam 
Pant, Shri K. C.
Paokai Haokip, Shn 

Parashar, Prof. Narain Chand 
Parikh, Shn RaMklai 

Partap Smgh, Shri 
Paswan, Shri Ram Bhagat 

Patel, Shn Ramubhai 
Patil. Shri Anantrao 

Patil, Shri E. V. Vikhe 

Patil, Shn S. B.
Pillai, Shri R. Balaknshna 
Pradhan, Shri Dhan Shah 
Purty, Shri M. S.
Qureshi, Shri ivlphd. Sbafl 
Radhaknshnan, Shn S.
Raghu Ramaiah, Shn K.
Raj Bahadur, Shri 
Ram Dhan, Shri 

Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Rana, Shn M. B.
Rao, Shrimati B. Radhabai A. 

Rao, Shn Jagannath 
Rao, Dr. K. L.

Rao, Shri M. S. Sanjeevi
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Rao, Shri Nageswara 

Rao, Shri P. Ankineedu Parasada 
Rao, Shri Pattabhi Rama 
Rao, Dr. V. K.R. Varadaraja 
Rathia, Shri Umed Singh 
Raut, Shri BhoU 
Ravi, Shri Vayaiar 
Reddi, Shri P. Antony 
Reddy. Shri B. N.
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Narasimha 
Reddy, Shri V. P.
Reddy, Shri Y. Eswara 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanatb 
Rudra Pratap Singh, Shn 
Saha, Shri Ajit Kumar 
Saha, Shn Gadadhar 
Saini, Shri Mulki Raj 

Sait, Shri Ebrahim Sulaimao 
Sanianta, Shri S. C.
Sambhali, Shri Ishaq 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sat he, Shri Vasant 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sen, Dr. Ranen*
Sethi, Shri Arjun 
Sezhiyan, Shri 
Shafquat Jung, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh. Shri 

Shankar Dev, Shri 
Shankaranand, Shri B.

- Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri Nawal KJthore
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Sharma. Shri R. N.
Sharma, Dr. Sbaakar Dayai 
Sbashi Bhushan, Shri 
Shastri, Sbri Ramavata* 
Shastri, Shri Sheopujan 
Sher Singh. Shri 

Shetty, Shri K. K.
Shinde, Shri Annasaiieb P. 
Shiva Chandika, Sbri 
Shtvappa, Shri N.
Shivanath Singh, Shri 
Shukia, Shn Vidya Charan 
Siddayya. Shri S. M. 
Siddheshwar Prasad, Shn 
Singh, Shri V. N. P.
Sinha, Shri Dharam Bir 
Sinha, Shri R. K.
Sohan Lai, Shri I .
Sokhi, Shri Swaran Siugh 
Sonar, Dr. A. G.
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Subravelu, Shri 
Sunder Lai, Shri 
Surendra Pal Singh, Shri 
Suryanarayana, Shri K. 
Swaminathan, Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Swatantra, Shri Teja Singh 
Swell, Shri G. G.
Tayyab Hussain Khan, Shri 
Tiwari, Sbri R. G.
Tiwary, Shri K. N.
Tula Ram, Sbri 
Tulsiram, Shri V.
Uikey, Shri M. G. 
Ulaganambi, Shri R. P. 
Unnikrishnan, Shri. K. P. 

Vekaria, Shri 
Venkafasubbatah, Shri P.
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Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vijay Pai Siagh, Shri 
Viswanathan, Shri G.
Yadav, Shri Chandrajit 

Yadav, Shri Karan Singh 
Yadav, Sbri R. P.
Zuifiquar Aii Khan, Shri

NOES

Laiji Bhai, Shri 
Mody. Shri Piloo 
Nayak, Shri Baksi 
Patel, Shri H. M

MR. SPEAKER : The reiult* of the 
division is : Ayes 283; Noes 4.

The motion u carried by a majority of 
the total membership of the House and 
by a majority of not less than two-thirds of 
the members present and voting.

The motion wa; adopted.
Clause 3 was added to the Bill.

Clause I—(Short title and commencement)

SHRI RAM NIWAS MIRDHA : I beg 
to move'

Page l, lines 3 and 4,

for “(Thirty-first Amendment)”— 
substitute—
“ (Twenty-eighth Amendment)”

MR. SPEAKER : The question is :
Page 1, lines 3 and 4,

for “ (Thirty-first Amendment)” 
substitute-
“ (Twenty-eighth Amendment)” uf)

The motion was adopted. **
MR. SPEAKER : The question is :
“ That clause I, as amended, stand part 

of the Rill”
The Lok Sabha divided:

(31a Amdt.) Bill 
DIvMoa No. 12} [14.24 hr*.

AYES 
Achai Singh, Shri 
Afzaipurkar, Shri Oharamrao 

Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed. Shri F. A.
Alagesan, Shri O. V.
Ambeih, Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 

Appalanaidu, Shri 

Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Babunath Singh, Shri 

Bahuguna, Shri H. N.
Bajpai, Shri Vidya Dhar 
Bdtakrishmah, Shri T.

Banerji, Shrimati Mukul 
Jtarua, Shn Bedabrata 
Basappa, Shn K.
Basumatari, Shri D 

Bhagat Shn B. R.
Bhagat Shri H K. L.
Bhandare, Shri R. D 
Bhargavi Thankappan, Shrimati 
Bhatia. Shri Rdghunandan Lai 
Bhattacharyya, Shri Jagadish 

Bhattacharyya. Shri S. P.
Bhattacharyyia, Shri Chapaiendu 

Bhaura. Shri B. S.
Bhuvarahan, Shri O.
Bisht. Shri Narendra Singh 
Bosu, Shri Jyotirmoy 
Brahaman, Shri Rattanlal 
Brahmanandji, Shri Swami 
Brij Raj Singh Kotah, Shri

•The following Members also recorded their votes for AYES :
Sarvshri Shahnawaz Khan, O. R. Chavan, Dharamrao Af2alpurkar, Sadba 

Ram and Aftant Prasad Dhusia.
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Chakleshivar Singh, Shri 

Chanda, Shrimati Jyotsna 
Chandra Gowda, Shri D. B. 
Chandrappan, Shri C. K.
Chat ter jee, Shri Somnath 

Chaturvedi, Shri Rohan Lai 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri D R.
Chavan, Shri Yeshwantrao 

Chawla, Shri Amar Nath 
Chellachemi, Shri, A. M. 
Chhotey Lai, Shri 
Chiuibabu, Shri C.

Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalip Singh, Shri 

Darbara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shn Tulsidas 
Daschowdhury, Shri B. K.
Deb, Sbri Dasaratha 
Deo, Shri S. N. Singh 
Dhamankar, Shri 

Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 

Dixit, Shri G. C.
Doda. Shri Hiralal 
Dube, Shri J . P.
Dutta, Shri Biren 
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Qandhi, Shrimati Indira 

Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Gautam. Shri C. D.
Gpgoi, Shri Tarun 
Gohain, Shri C. C.
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Gokhale, Shri H. R.
Goman go, Shri Ghridbar 
Gopal, Shri K.
Goswami, Shrimati Bibha Ghocfe 

Govind Das, Dr.

Gowda, Shii Patapan 
Gowder, Shri J. M.
Guha, Shri Samar 
Gupta, Shri Indrajit 
Haidar, Shri Madhuryya 
Haider, Shri Krishna Chandra 
Hansda, Shri Subodh 
Ishaque, Shri A. K. M.
Jagjiwan Ram, Shri 
Jamilurrahman, Shri Md. 
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.

Jha, Shri Chiranjib 
Joseph, Shri M. M.
Joshi, Shrimati Subhadra 
Kadam, Shri J. O.
Kadannappalli, Shri Ramachandran 
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Rao, Shri Jagannath
Rao, Dr. K. L.
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Rao. Shri Pattabhi Rama
Rao, Dr. V. K. R. Varadaraja
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Reddy, Shri B. N.

Reddy, Shri M. Ram Gopal 
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Reddy, Shri P. V.
Reddy, Shri Y. Eswara 
Richhariya, Dr. Govind Dm  
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
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Saha, Shri Gadadhar 
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Samanta, Shri S. C. 
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Sankata Prasad, Dr.
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Sathe, Shri Vasant 
Savitri Shyam, Shrimati 
Sayeed, Shn P. M.
Sea, Dr. Ranen 
Sethi, Shn Arjun 
Sezhiyan, Shri 
Shafquat Jung. Sbri 
Shahnawaz Khan, Shn 
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Shankar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Shym t, Shri Nawal Kishore 

Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 

Shashi Bhushan. Shri

(31st A m d t.) Blit 
Shastri, Shri Ramavatar 

Shastn, Shri Sheopujan 
Sher Singh, Shri 

Shetty, Shri K. K.

Shinde, Shri Annasaheb P.

Shiva Chandrika, Shri 
Shivappa, Shri N.
Shivanath Singh, Shri 
Shukla, Shri Vidya Charan 
Siddayya. Shri S M.
Siddheshwar Prasad, Shn 
Smgh, Shn V. N. P.
Sinha. Shri Dharam Btr 
Smha, Shri R. K.
Sohan Lai, Shn T 
Sokhi, Shri Swaran Singh 
Sonar, Dr A. G 
Stephen, Shn C. M. 
Subramaniam, Shri C.
Subravelu, Shri 
Sudarsaoam, Shn M.
Sunder LaJ, Shri 
Surendia Pal Singh, Shri 
Sur>anarayana, Shri J£. 
Swaminathan, Shri R. V.
Swamy, Shn Sidrameshwar 
Swaran Siagh, Shn 

Swatantra, Shn Teja Singh 
Swell. Shn Q. G.
Tayyab Hussain Khan, Shn 
Tiwari, Shn R . G.
Tiwary, Shri K. N.
Tula Ram, Shn 
Tulsiram, Shri V.
Utlcey, Shri M. G.
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Verma, Shn Sukhdeo Prasad 
Vijay Pal Smgh, Shri 
Vikal, Shn Ram Chandra 
Viswanathan, Shn G.
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 

Yadav, Shn R P 
Zulfiquar All Khan, Shri

NOES

Lalji Bhat. Shri 
Mody, Shri Pi loo 
Nayak, Shn Baksi 
Patel, Shn H. M.

MR SPEAKER. The result* of the 
division is Ayes 284, Noes 4

The motion is carried by a majority of 
the total membership of the House and by 
a majority of aot less than two-thirds of 
the members present and voting.

The motion was adopted

Clause I, as amended, w'oj added 
to the Bilt

MR SPEAKER Now the Enacting 
Formula and the Title will just be earned 
by simple majority

The question is

“ That the Enacting Formula and 
the Title stand part of the Bill".

The motion was adopted.

The Enacting Formula and the Title 
were added to the Bill.

SHRI RAM N1WAS M1RDHA . I beg 
to m ove:

(31st Amendt.) Bill 
“ lhat the Bill, as amended, b* 

passed".

MR. SPEAKER . The question is

"That the Bill, as amended be 
passed".

The Lok Sabha divided.

Dimion No J3J [14 27 hrs.

AYES

Achal Stngh, shri 

Afzalpurkai, Shn Dharamrao 
Agrawal, Shri Shrikrishna 
Ahirwar, Shn Naihu Ram 
Ahmed, Shn h A.
Aiagesan, Shn O V 
Ambesh, Shn
Ansari, Shn Ziaur Rahman 
Appalanaidu, Shn 
Austin, Dr Henry 
Awdhesh Chandra Singh, Shri 
Azad, Shn Bhagwat Jha 
Babunath Singh, Shn 
Bdhuguna, Shn H N 
Bajpai, Shn Vidya Dhar 
Balaknshmah, Shn f  
Banorji, Shrimati <Mukul 
Barua, Shri Bedabrata 
Bdsappa, Shn K 
Basumatari, Shri D 
Bhagat, Shn B. R 
Bhagat, Shrt H K. L.
Bhagirath Bhanwar, Shn 
Bhaodare, Shn R. D.
Bhargavi Thankappan, Shrimati 
Bhatia, Shri Raghunandan Lai 
Bhattacharyya, Shri Jagadlsh

*The following Members also recorded the votes for AYES
Sarvshri Hari Kishore Singh, Narsingh Narain Pandey and M. S. Purty.
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Doda, Shri Hiralai 
Dube, Shri J. P.
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Ganga Devi, Shrimati 

Gangadeb, Shri P.
Gautam, Shri C. D.
Gogoi, Shri Tarun 
Gohatn, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 

Gopai, Shri K.
Goswami, Shrimati Btbha Ghosh 

Govind Das, Dr.
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Kahandole. Shri Z. M.
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KattMe, Shri T. D.
Kapur, Shri Sat Pal
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Muhammad Khuda Bukth, Shri 
Mukherjee, Shri Saroj 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Negi, Shri Pratap Singh 
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Rao, Shrimati B. Radhabai A. 

Rao. Shn Jagannath 
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Rao, Shn Nageswara 
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Rao, Shri Pattabhi Rama 
Rao, Dr. V K R Varadaraia 
Rathia, Shn Umed Singh 
Raut, Shn Bhota 
Ravi, Shn Vayalar 
Reddi, Shri P Antony 
Reddy. Shn B. N 
Reddy, Shn M Ram Gopal 
Reddy, Shri P Narwimha 
Reddy, Shn P V 
Reddy, Shi i Y Eswara 
Richhama, Dr Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri UisJiwanath 
Rudra Pratap Singh, Shri 
Sadiiu Ram, Shn 
Saha, Shn A|it Kumar 
Saha, Shn Gadadhar 
Saini, Shn Mulki Raj 
Sait, Shn Ebrahim Sulaiman 
Samanta, Shri S C 
Sambhali, Shri Ishaq 
Sankata Prasad, Dr 
Sant Bux Smgh, Shn 
Sarkar, Shn Sakti Kumar 
Sathe, Shri \  asant 
Savitri Shvam, Shrimati 
Sayeed, Shn P M 
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Serhlyan, Shn 
Sbafquat Jung, Shn 
Sbahnawaz Khan. Shri 
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Shambhu Nath, Shrt 
Shankar Dayal Singh, Sbri 
Shankar Dev, Shn 
Shankaranand, Shii B 

Sharma, Dr H. P 
Sharma, Shn Madhoram 
Sharma, Shi i Nawal Ktshore 
Sharma Sbri R N 
Sharma, Dr Shankar Dayal 
Shashi Bhushan. Shn 
Shastri, Shri Ramavatar 
Shastri, Shri Sheopujan 
Sher Singh, Shn 
Sheity, Shn K K 
Siunde. Shn Annasaheb P. 
Shiva Chandika, Shri 
Shivappa, Shri N 
Shivanath Smgh, Shn 
Shukla, Shn Vidya Charan 
Siddayya Shn S M 
Siddheslmar Prasad, Shn 
Singh Shn V N P 
Smha, Shri Dharam Bir 
Sinha, Shn R. K 
Sohan I a) Shri 1 
Sokhi, Shn Swaran Singh 
Soianki, Shri Somthand 
Sonar, Dr A G 
Stephen Shri C M 
Subramaniam, Shn C 
Sudarsanam, Shn M 
Sunder Lai, Shn 
Surendra Pal Singh, Shn 
Suryanarayana, Shri K 
Swaminathan, Shn R V 
Swamy, Shn Sidrame&hwar 
Swaran Singh, Shri 
Swatantra, Shri Teja Singh 
Swell. Shn O G.
Tayyab Hussain Khan, Shri 
Tiwari. Shri R G
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Tiwary, Shri K. N.
Tula Ram, Shri
Tulsiram, Shri V.
Utkey, Sbri M. C.
Uiaganambi, Shri R. P.

Unnikriahnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shn P

Verma, Shri Balgovind
Vrema, Shri Sukhdeo Prasad

Vijay Pal Singh, Shri
Vikal, Shri Ram Chandra
Viswanathan Shri G.
Yadav, Shri Chandrajtt
Yadav, Shri Karan Smgh
Yadav, Shri R P

Zuffiquar Ali Khan, Shn

NOES

lalji tihai, Shri 

Mody, Shn Piloo 

Nayak, Shri Baksi 

Patel, Shn H M

MR. SPEAKER : The result* of the 
division n  : Ayes- 286; Noes- 4.

The motion is carried by a majority of 
the total membership of the House and 
by a majority of not less than two-thirds 
of the members present and voting.

7he motion was adoped.

MR. SPEAKER : The Constitution 
Amendment Bill, as amended, is passed.

11.28 hr*.

CONSTITUTION (THIRTY-SECOND 
AMENDMENT) BILL

MR. SPEAKER : Legislative Business 
No. 10.

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
I beg to move :

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration.'1

The Kerala Land Reforms Act, 1963 
is the principal land reform law in tbe 
State of Kerala and was included in tbe 
Ninth Schedule to the Constitution by 
the Constitution (Seventeenth Amendment) 
Act, 1964. In the Course of implementa-
tion, the State Government faced aerioua 
practical difficulties and to overcome them, 
that Act was extensively amended by tbe 
Kerala Land Reforms (Amendment) Act, 
1969 and the Kerala Land Reforms 
(Amendment) Act, 1971.

Certain crucial provisions of the prin-
cipal Act as amended were challenged in 
the High Court of Kerala creating a cli-
mate of uncertainty in the effective 
implementation of land reforma in tbe 
State. Although the High Court of 
Kerala has generally up'ield the scheme of 
land reforms envisaged in the principal 
Act as amended, a few vital provision* 
thereof, like section* 29A (bar of proceed-
ings under Chapter XII of the Code of 
Criminal Procedure in certain cases), 32 
(bar of suits for eviction, etc., pending 
application for determination of fair rent), 
45A (adjustment of rent appropriated), 
SOA (2) (conferment of fishing right* on a 
tenant being a Varamdar), 73 (scaling 
down of arrears of rent) and Explanation

♦The following Member* also recorded their vote* for AYES :

Sarvsbrj M. Ankineedu, Y. S. Mahajan, Diaen Bhattacharyya and Shrimati Surbhadra 
Joshi.


